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Subject: 	INO COPIES OF Df 	PASSED BY 1l1E BENCH 

Please find enclosed herewith the cooy of ORDER/&IA/ 

EBIf Vj-VOROER passd by this Tribunal in the abdive said application 
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AT T!T T 	571 Th\Y  

TT 

rlorI")le 	r.Justice 	.uttas'a •i, 	 'ice-Ohair;an. 

n 

APL1C\TI) 	1'T 117 '' 

.'.urus1iotha. 
'Oil of Lite Visu 	Lltty, 

'Driver for 	iese1 'ork Lift Truck, 
vern-nt of India Text Tooks Press, 

ysore 57) 011. 	 .. \yIicant. 
('Dy 'ri 'kwiesh flhienoy, 	ivocate) 

V. 

I. Tie Cbief \I 1inistrator, 
''adikurnnya evaIo)nt \utlority, 

ora)ut ( kind quarters), 
D F SS 1. 

2.71e )uty 	cretary to thu Govern ient 
of Lidia, linistry of ?ersocinel and Traiui1i., 
\d.:inistrntive 	for as, 
u')llc Trievances ; nSiuiiS, 
orth 'lock, 

3. 

 
rn 	- 	- 
Govern eat of I.i fla, 
Text 'ooks ress, ysar-57) 1I. 	 .. 	es2ondeats. 

(Ty 3ri 	.Vasudevu ?ao, tnndiu 'ouisalI 

This aidication co-';iur on for heari1i this day, 'Jice-Chair-uu 
ade the folloin: 

'-'. 	-, 	-• 

T us 	is 	au 	alicatio 	 5 	t ie alicant 	under ectioa 
/ 

l 	of the 	kiiriistrative Tribunals 	\ct,1C35. 

' 	
Tic 	a,yliant 	v io is no 	worki u, us a r)rlver 	in 	tie Go era- 

eat 	of 	Li ha 	Iress, 	sor. 	cmi 	s 	for t 	erIe fit 	of revisiaii  

of 	ay 	scales 	in 	accordance 	vitn 	tie Third ay 	o.issioa ecoi- 

;euidt1ons 	fro1, 	1-1-1273. 	Ti 	a1icant 	has 	ured 	taut 	the cmi. 
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clai:i 	ede by hi;; has not been finally disposed of and the clai; 

vvhich is vie!! founded in Ia v, justice and e.Uity Should be accepted 

by this Tribunal. 

3. 	In their replj, the resou Jents 'luve ure 	that Cl_- clai 

or the aIicait relatin to a period that arose prior to APP12  

cannot be adjolioateJ by this Tribunal. 

. Tri .anes'i flhenoy, learned counsel for the applicent, 

contends that the clai.. of the applicant arisiii, fro i 1_1_127' 	ies 

.'e!l foi:i'jd and cannot be denied in Ia':, justice and e;uty. 

5. Rd 1  i. 'asodve lao, learned Additional Central Cover1i neat 

itandin Counsel apeari;i for the res,,oiulaits, contends that t'ia' 

clai 	iaie by tie applicant arisin,, prior to 6141137 cannot he 

adjudicated by this AMC as ruled by the rinci,al 'iich of 

this Tribunal in 	C 	V. CCT 	J IT  

A::T 	)\T:ATrJ.iT, C 	TL11 	TC l73 C\T 2')3) 

reiterated 

 

by this fleach ii 	 . 	C 	J v. i 

(leCiddd on  

We Ave earlier seen that the cmi of the applicant for 

revision of pay scales arose as on I-61173. . . a are not concerned 

with the reasons for the delay and the tardiness, if any, iii. the 

OiSpOSdI of the ailieotion ;n-_Oa by the applicant. •0t, the fact 

reaains that the Cljli:i itself arose prior to 1-61977. 	hi Tehra's 

Case 	reiterate! 	in 	)r.(? at.) sha: in 	Capur's case, 	this Tri uiaI 

has held that cmi.. s arisin, prior to l-ll-l?? cannot he adjudicated 

by this Tribunal under 'ection l' of the Act. In the liht of the 

priuci1ilas enunciated 	in 	chra's 	and 	rT)r.( 'at.) 	Csha;;n 	.apur's 

cases this application cannot be entertained by this Tribunal and 

no relief can be jrantedl ho::ever le'al, just and euitabie it be. 
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7. In the 1iht of our above discussion, we hold that this 

apilicatioi is liable to be disdsse'J. 	7e, therefore, disk iiss this 

a1)1)lication. 	Jt, in the circu istices of the case, we direct 

the 1iarties to hear their o va costs. 
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